
To, 

Sub: -

MUNICIPAL CORPORATION LUDHI ANA 

The Ch.1irn1an. 
Hon'ble National Green Tnbunal , 

No. 'l...(;,q\P, /1L o,1od )ILoG-,-.>-'2..---
compl ianco -i:on'blo NGT Orders In O.A No 286/2022 Dated 
25107/2022. 

1 l 111 compliance of above orders, though Municipal Corporation Ludhiana 

denies any role wi th regard to fire, but, on humanitar'an grounds an amount of Rs. 

57.5 Lacs as per compliance of order dated 25-07-2022 ha s been deposited in a 

separate account No:- 100175307963 to be kept avai lable for 1mmed1ate 

compliance once the police enquiry is completed and the review peti tion is decided . 

2) Regarding Bio-remediation of remaining 25 Lacs MT of legacy waste 

the DPR has been prepared by E& Y Consultant and Municipal Corporation Ludhiana 

has sent 1\ for approval to State level authorities on 0'?--08-2022 and further process 

will be commenced there upon. 

This is for your kind information please 

With Regards 

c<1:,:,.,oaec 
Municipal Corporation , Ludhiana 
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